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LEGISLA1IVE DEPARTMENT.

Wx, the undersigned, Members of the Select

Paper N .. Committee to which the Bill |
Pg:: N: fl " further to amend the Indian "
Paper No, ITL. Regmtn.hon Act, 1908, was

referred, have considered
the Bill and the papers noted in the margin and
have now the honour to submit this our Report,
mth the Bill as amended by us annexed thereto.

2 We think that, as the purpose of the Bill is
to confer onl specml and limited power upon
certain Sub—iegm!nn, the provision should be
made not among the general provisions regarding
registration embhshment which are contained at
the beginning of the Act, but in the section deal-
ing with the matter in respect of which the power
is to be conferred. We have accordingly inserted

. the substance of the sub-gection which the Bill as
introduced proposes to add to section 7 as a further
proviso to sub-section (3) of section 35, with
certain drafting alterations. We think it im-

t to make it clear that any Registrar who
18t0 be empowered to hold inquiries in regard to
denials of execution should be empowered by name
and not ez-gfficio.

The commencement clause of the Bill has been
omitted.
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The 9tk February, 1926.
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3. The Bill was published as follows :—"

I“ E‘yli“o ..
Gazette. Date.

Gazette of India . . « 1st March, 1924
Fort Baint George Gazette . « 18th March, 1924
Bombay Government Gazette . 18th November, 1924.
Calcutta Gazette . . « 22nd October, 1924
Bihar and Orissa Gazette . . Srd December, 19°4.
Punjab Government Gazette « 7th November, 1924

Burma Gazette . . . « 22nd March, 1924, ==
Central Provinces Gazette . . 8th Maeh, 1924 <= -
Asgamn Gazette . . . . 12th March, 1924
Coorg District Gazette . . IstA 1924,

Sind Official Gavette . . « 18th November, 1924.
N.-W. F. Province Gazette . « 8lst October, 1924,

In the Ternaculars.

Province. Language. Date.
Tamil « 4th November, 1924.
Telr . 4th Nmber 1926.
Madras .{ Hindustani . 4th Nanmber
Kanarese . 4th Norember 1924,
Malayalam . 4th Nonm’bu 1924,
Marathi . 4th Deeember, 1924
Bombay {Gn]-nthx . 4th Decemnber, 1924.
Kanarese . 20th November, 1924,
Punjsb Urda . 7th November, 1924
Burma . Burmese . S3lst May, 1924

. Kanarese . 1lst December, 1924,
. Bindhi . 27th November, 1924,

4. We think that the Bill has not been mo
altered as to require re-publication, and we recom-
mend that it be passed as now amended.

T. RANGACHARIAR.
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C. DURAISWAMI ATYANGAR,
S. D. MISRA.,
K. RAMA ATYANGAR. oisen o

HENRY J. STANYON,



.
b
I

[As aamexpED BY THE SeLECT COMMITTEE.]

[Words printed in italics indicate. the
amendments suggested by the Commit-
tee.}
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Further to amend the Indsam Registration Aef,
1908.

‘WHERRAS it is expedient further to amend the
Indian Registration Act, 1908, so as to enable XVIof 1008,
some Sub-Registrars to exercise and Ferform the
powers and duties of a Registrar to hold an inquiry
on denial of execntion ; 1t is hereby enacted as

follows :—

1. This Act may be called the Indmn Regis-

tration (Amendment) Act,
Short title. 1926.

2. To sub-section (3) of section 35 of the
Amendment of Indian Regls‘hthoh Act,
endmen seo” 1908, the following promomo;m
tion 35, Act VI of  chall be added, namely :—

“ Provided further that the Local Govern-
ment may, by notification s» ¢Ae local
oficial Gazette declare thaf. any. Sub-_
Registrar named in the aohﬁcntwn shall,
sn reapect of documents the ercention of
whicA is demied, be deemed to be a
Registrar for the prrposes of this snd-
scetion and of Part I »
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' —Be rt of the Qeleot Oomzmtbee on the"
ill further to amend the Indmn

eg'xstmtlon Act, 1908.
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(With Bill as amended.) :
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